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CENTRAL ADMINISTRATIVE TRIBUNAL
. PRINCIPAL BENCH .
e NEW DELHI - .

\;/ cpNO. 337/98 IN
. ‘ DA NO. .2741/97

NEW DELHI THIS THEréth DAY OF NOVEMBER, 1999

HON”BLE MR. JUSTICE Vv .RAJAGOPALA REDDY, VICE CHAIRMAN (J)
HON’BLE MRS. SHANTA SHASTRY ,  MEMBER (A) '

In the matter of:

1. Sh. Satyva MNarayan
son of Sh. Jai prashad Yadav
R0 H-716, *G" Block,
Shakur Pur, Delhi-34.

z. sh. Raghubir Singh
5/0 Sh. Amrit Singh
R/o0 ¥ill. Samrath P.O. .
- Narela, Delhi. E 4
: . i “t
z. sh. Sat Narain Tovaria,
s/0 Sh. Bishambhar Daval. .
r/c Rohad, v
B0, Sapla, o
Distt. Jhajhar (Haryana) . ... Petitioners

{By Advocate: Sh. $.M.Rattanpaul)
Vs

1. Lt. Gen. M.S.Bhullar,
Quarter-Master General,
(ex-officio Chairman, Governing Body,
Army Meadguarters Canteen),
Army Headquarters,
Sena Bhawan,
Rajaji Mardg,
New Delhi-110011.

2. Maj. Gen. Mathew Mennon,
addl. Director General (Operational & Logistic),
Quarter Master General’s Branch,

C) " sena Bhavan,

Rajaji Marg,
New Delhi~110011.
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BY REDDY. J.

Heard counsel for the applicant. None appears for the

respondents.

2. This CP arises out of the order passed by the Tribunal in
0f No.2741/97 dated 30.6.98. In the szaid judgment the learnad
counsel for the respondents submitted that the applicants hawve

been re-sngaged. It is now contended before us that the
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¢ respondents had matle an incorrect statement that Athey have

e given the relief. 1n view. of the notice the respondente

had filed CWP No. 5003/98 qua$tioniﬂg the order passed by the
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Tribunalu They have alsg moved CM No,9962/§8 in the gaid Writ

petition for interim orders. while disposing of CM Mo .9962/98

High Court in its order dated 1L.2.99 C
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naidergd the .contention
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raised by the learned counsel of either =
of. 1f the petitioner ie aggrieved by the nonwcompliénce of
the ;Qéy order, the petitioner nas to approach the High Court
and -may‘file the contempt petition before the High Court. RS

the matter is 5ubjudice&\before the High Court.
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SThe CR is diemissed as not maintainable.
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